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India Legal Live 

Delhi Riots: Court orders probe against policemen forcing men to sing national 

anthem 

https://indialegallive.com/constitutional-law-news/courts-news/delhi-riots-court-orders-

probe-against-policemen-forcing-men-to-sing-national-anthem/ 

February 1, 2025 

A Delhi court has ordered probe into an incident related to the 2020 Delhi riots, in which 

police personnel were videographed allegedly beating some men from the minority 

community and forcing them to sing the national anthem. 

Magistrate Udbhav Kumar Jain of Karkardooma Court ordered registration of a First 

Investigation Report (FIR) against one Tomar, the Station House Officer (SHO) of Jyoti 

Nagar police station in February-March 2020, under Sections 295-A/323/342/506 of the 

Indian Penal Code (IPC). 

The court passed the order on a complaint filed by one Mohd Waseem. 

As per the complainant, he had gone to search for his mother on February 24, 2020, 

during the riots, when he allegedly saw Bharatiya Janata Party (BJP) leader and former 

MLA Kapil Mishra leading an unlawful assembly and shooting at the protestors. 

Waseem claimed that police started firing tear gas shells on the protestors with a thick 

cannon gun which resulted in a dense smoke. The complainant tried to escape from the 

rioting area but fell down. 

He alleged that police officials were supporting Mishra and others. 

Later some policemen, on the instructions of the SHO, allegedly beated the complainant 

along with a few other injured people and made them chant slogans like Jai Shri Ram 

and Vande Mataram. 

The incident was also recorded on video by a few police personnel. 

The Counsel appearing for Waseem told the court that the SHO allegedly forced Waseem 

and his father to sign a paper carrying content not written by him. The complainant was 

further asked to make statements to the media under the SHO’s directions, which he did 

under fear. 

Waseem claimed that he later sent an email to top police officials and the National Human 

Rights Commission of India (NHRC) but no action was taken. 

The complainant then moved the Court under Section 156(3) of the Criminal Procedure 

Code seeking probe into the incident. 
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Noting that the police officials had engaged themselves in hate crimes against the 

complainant/victim, the Court observed that they could not be protected under the garb 

of sanction as alleged offences committed by them could not be said to have been 

committed while acting or purporting to act in the discharge of their official duty. 

The Magistrate directed the current SHO to conduct an investigation by a responsible 

officer not below the rank of Inspector to conduct a probe in the present matter and 

investigate the role of other unknown police officials involved in the commission of alleged 

offences. 

It further observed that the action taken report (ATR) merely denied the complainant’s 

(Waseem) allegations and did not mention any substantive steps taken for conducting a 

preliminary inquiry. 

It said the ATR was silent on the aspect of CCTV footage of the incident, which the IO 

should have inquired into. 

The Magistrate remarked that it seemed that the IO was more concerned about the police 

officials and either he failed to make inquiry against the alleged accused no.3 (former 

MLA Mishra), or tried to cover up the allegations against the said accused. 

The Court then directed the complainant to approach an MP/MLA court for registration of 

a case against Mishra. 
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News Bytes 

Delhi riots: Court orders probe into police beating Muslim men  

https://www.newsbytesapp.com/news/india/delhi-riots-court-orders-probe-into-police-

beating-muslim-men/story 

By Snehil Singh | Feb 01, 2025 | 06:00 pm 

What's the story 

A Delhi court has ordered an investigation into allegations of assault by police officers 

against Muslim men in the 2020 Delhi riots. 

The directive was issued by Karkardooma Court's Magistrate Udbhav Kumar Jain, who 

called for a First Investigation Report (FIR) to be registered against the then Station 

House Officer (SHO) of Jyoti Nagar, identified as Mr. Tomar. 

The charges include wrongful confinement, criminal intimidation, causing hurt, and 

religious insult under the Indian Penal Code (IPC). 

Allegations detailed 

Complainant alleges police brutality during 2020 Delhi riots 

The case stemmed from a complaint lodged by Mohd Waseem, who alleged that he was 

beaten by police and made to sing Vande Mataram and to chant Jai Shri Ram during the 

riots on February 24, 2020. 

Waseem alleged that he was out looking for his mother when he saw Bharatiya Janata 

Party (BJP) leader Kapil Mishra leading an unlawful assembly and firing at protestors. 

He also alleged that police aided Mishra and beat protestors with tear gas. 

Incident 

No action taken despite filing complaint   

Later, on the SHO's orders, some police officials tossed the complainant and a few other 

injured persons and began beating them while also forcing them to chant slogans. 

Waseem filed a complaint about the alleged incident via email to top police authorities 

and the National Human Rights Commission of India (NHRC), but no action was taken. 

This prompted him to file an application with the court under Section 156(3) of the Criminal 

Procedure Code. 

Court criticizes investigation officer, mandates further probe 

During the hearing, the court slammed the investigating officer for not probing Mishra's 

alleged involvement properly. 
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It said that "IO was more concerned about the police officials and either he failed to make 

inquiry against the alleged accused No 3 (Mishra) or he tried to cover up the allegations 

against the...accused and the action taken report was completely silent qua him." 

The court then directed the current SHO to designate an officer not below inspector rank 

to investigate further. 

Court instructs current SHO to appoint inspector for investigation 

"Clearly, the SHO...and other officials engaged themselves in hate crimes against the 

complainant/victim...they cannot be protected under the garb of sanction as alleged 

offenses...cannot be said to have been committed while acting or purporting to act in the 

discharge of their official duty," the court stated. 

It also noted deficiencies in the action taken report, which did not contain details of 

preliminary inquiries and CCTV footage examination. 

Regarding Mishra, the court directed the complainant to approach an MP/MLA court. 
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Bar and Bench 

Delhi Riots: Court orders probe into Police beating Muslim men, forcing them 

to sing national anthem 

The Court noted that proper enquiry was not conducted into complaint regarding the 

incident and so directed FIR to be registered. 

Delhi riots and Karkardooma court 

https://www.barandbench.com/news/delhi-riots-court-orders-probe-police-beating-

muslim-men-forcing-to-sing-national-anthem 

Bhavini Srivastava | Published on: 01 Feb 2025, 9:47 am 

3 min read 

A Delhi Court has directed investigation into the incident in which police personnel were 

captured on video beating Muslim men and forcing them to sing the national anthem 

and Vande Mataram and to chant Jai Shri Ram amid the Delhi riots of 2020 [Mohd. 

Waseem vs. State through SHO & Ors.]. 

Magistrate Udbhav Kumar Jain of Karkardooma Court directed that a First Investigation 

Report (FIR) be registered against the Station House Officer (SHO) of Jyoti Nagar police 

station, Tomar for the offences of wrongful confinement, criminal intimidation, hurt and 

religious insult under the Indian Penal Code (IPC). 

“FIR be registered under sections 295-A/323/342/506 IPC against the SHO PS Jyoti 

Nagar (Mr. Tomar) who was holding the said post in February-March 2020,” the Court 

directed.  

According to the complaint filed by one, Mohd Waseem, he had stepped out of his house 

on the fateful day of February 24, 2020 in search of his mother during the riots’ situation. 

He then allegedly saw Bharatiya Janata Party (BJP) leader Kapil Mishra leading an 

unlawful assembly and shooting at the protestors.  

The police started firing tear gas shells on the protesters with a thick cannon gun which 

resulted in a dense smoke. The complainant tried to escape from the rioting area but fell 

down. 

He allegedly saw policemen also supporting the Kapil Mishra and others, the order noted. 

Later some police personnel, on the instructions of the SHO, threw the complainant along 

with a few other injured people and started beating them and also made them chant 

slogans like Jai Shri Ram and Vande Mataram. 

The incident was also recorded on video by a few police personnel. 
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Later, the SHO allegedly forced Waseem and his father to sign a paper carrying content 

not written by him and to make statements to the media under the SHO's directions. 

They did so under fear, the Court was told. 

Waseem later sent a complaint regarding the alleged incident through email to top police 

officials and the National Human Rights Commission of India (NHRC) but no action was 

taken. 

This led him to move the Court for a direction to investigate by filing an application under 

Section 156(3) of the Criminal Procedure Code. 

The Court directed the current SHO to conduct an investigation and ascertain the roles 

of other police officials involved.  

“Current SHO is directed to depute a responsible officer not below the rank of Inspector 

to conduct investigation in the present matter and role of other unknown police officials 

involved in the commission of alleged offences,” the Court directed.  

The Court observed that the police officials had engaged themselves in hate crimes 

against the complainant for which no sanction was required to prosecute. 

“Clearly, the SHO PS Jyoti Nagar, Mr. Tomar (complete name with post not provided) 

and other unknown police officials engaged themselves in hate crimes against the 

complainant/victim and they cannot be protected under the garb of sanction as alleged 

offences committed by them cannot be said to have been committed while acting or 

purporting to act in the discharge if their official duty,” the Court stated.  

The Court also observed that the action taken report (ATR) merely denied the 

complainant's (Waseem) allegations and did not mention any substantive steps taken for 

conducting a preliminary inquiry.  

The Court also observed that the ATR was silent on the aspect of CCTV footage of the 

incident, which the IO should have inquired into.  

Further, it was found that the ATR was conspicuously silent with respect to the allegations 

against a former Member of the Legislative Assembly (MLA). 

“it seems that the IO was more concerned about the police officials and either he failed 

to make inquiry against the alleged accused no.3, or he tried to cover up the allegations 

against the said accused. The ATR is completely silent qua him,” the Court observed.  

Hence, with respect to the former MLA, the Court directed the complainant to approach 

an MP/MLA court. 
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Hindustan 

इंटर परीक्षा से वंचित छात्रा पहुँिी मानवाचिकार आयोग, आरोप- पहंिते ही गेट बंद कर दिया 

https://www.livehindustan.com/bihar/student-deprived-of-bihar-inter-exam-reached-

human-rights-commission-201738414122940.html 

Sudhir Kumar लाइव दिन्िुस्तान, मुजफ्फरपुर Sat, 1 Feb 2025 06:30 PM 

मुजफ्फरपुर दजले की एक छात्रा ने इंटर की परीक्षा से वंदित िोने पर मानवादिकार आयोग से गुिार लगाई 

िै। छात्रा ने सेंटर कदमियो ंपर गंभीर आरोप लगाए िैं। 

दििार दवद्यालय परीक्षा सदमदत की ओर से आयोदजत इंटर(12वी ंिोर्ि) की परीक्षा शदनवार को शुरू हुई 

दजसमें िेरी से पहंुिने के कारण िडी संख्या में छात्र छात्राएं एग्जाम से वंदित िो गईं। िचे्च रोते, दिल्लाते 

और िंगामा करते रि गए पर उनकी एक निी ंसुनी गई। नालंिा में एक छात्र ने परीक्षा छूटने पर छत से 

कूिकर आत्मित्या कर ली तो समस्तीपुर में गेट तोडकर अंिर जा रिे छात्रो ंको पुदलस ने रं्र्ा मारकर 

खिेड दिया। मुजफ्फरपुर दजले की एक छात्रा ने परीक्षा से वंदित िोने पर मानवादिकार आयोग से गुिार 

लगाई िै। 

मामला दजले के दनतीश्वर मिादवद्यालय परीक्षा कें द्र का िै, जिााँ समय से पिले िी मुख्य द्वार को िंि कर 

दिया गया। पीदडत छात्रा रत्न दिया ने िताया दक वि समय पर पहुाँि गई थी, लेदकन परीक्षा कें द्र पर पहुाँिते 

िी िेखा दक मुख्य द्वार िंि दकया जा रिा था, जिदक घडी में 5 दमनट समय ििा था। उपस्थथत पुदलसकदमियो ं

तथा केन्द्रािीक्षक स्वयं ने उसे अंिर िवेश करने से रोक दिया जिदक उससे आगे वाले दवद्यादथियो ंको िवेश 

करने दिया गया था। दसर्ि  उसे िी परीक्षा से वंदित कर दिया गया। 

दिया ने िताया दकउसने कार्ी दमन्नत की लेदकन उसे द्वार के अंिर िवेश निी ंकरने दिया गया। पीदडता के 

द्वारा परीक्षा कें द्र से िी दजला दशक्षा पिादिकारी के मोिाइल नंिर पर कॉल दकया गया, लेदकन दजला दशक्षा 

पिादिकारी ने कुछ भी सुनने से सार् इंकार कर दिया। पीदडत छात्रा ने मामले में मानवादिकार अदिवक्ता 

एस.के.झा के माध्यम से दजला दशक्षा पिादिकारी व दनतीश्वर मिादवद्यालय के कें द्रािीक्षक के दवरुद्ध राष्ट्र ीय 

व राज्य मानवादिकार आयोग में पररवाि िायर दकया िै। 

इस मामले में मानवादिकार अदिवक्ता एस.के.झा ने िताया दक यि मामला मानवादिकार उलं्लघन के 

अदतगंभीर कोदट का मामला िै। दजला दशक्षा पिादिकारी के द्वारा पररस्थथदत से अवगत िोने के िावजूि कोई 

पिल निी ंकरने के कारण एक छात्रा का एक वर्ि का मित्वपूणि समय ििािि िो गया, जो किी से भी उदित 

निी ंिै। ििरिाल पीदडत छात्रा को न्याय दिलाने के दलए आयोग में पररवाि िजि कराया गया िै। 
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Firstbihar.com 

परीक्षा से वंचित इंटर छात्रा पहंिी ं मानवाचिकार आयोग, DEO और कें द्रािीक्षक के खिलाफ 

चिकायत दर्ज 

सेंटर पर विलंब से आने पर मुजफ्फरपुर में एक छात्रा को इंटर की परीक्षा देने से िंवित कर वदया गया। 

छात्रा ने DEO और कें द्राधीकीक्षक के खिलाफ मानिावधीककार आयोग में विकायत दजज कराई है। उसका कहना 

है वक घडी में 5 वमनट बिा हुआ था। 

https://firstbihar.com/bihar/muzaffarpur-news/muzaffarpur-inter-student-human-rights-

commission-complaint-against-deo-and-superintendent-145221 

 01-Feb-2025 06:04 PM 

muzaffarpur: वबहार विद्यालय परीक्षा सवमवत ने िवनिार से इंटर की परीक्षा विविन्न वजलो ंमें आयोवजत 

की। इंटर परीक्षा के पहले वदन आज मुजफ्फरपुर में एक छात्रा को परीक्षा से िंवित कर वदया गया। 

मुजफ्फरपुर के वनतीश्वर महाविद्यालय परीक्षा कें द्र पर इंटर की परीक्षा देने के वलए छात्रा पहंुिी थी। लेवकन 

समय से पहले ही मुख्य द्वार को बंद कर वदया गया।  

पीवडत छात्रा रत्न विया का कहना है वक िह परीक्षा कें द्र पर समय पर पहुुँि गई थी लेवकन सेंटर पर पहुुँिते 

ही मुख्य गेट को बंद वकया जा रहा था, जबवक घडी में 5 वमनट समय बिा हुआ था। उपखथथत पुवलस कवमजयो ं

और केन्द्राधीकीक्षक ने उसे सेंटर के अंदर ििेि करने से रोक वदया जबवक उससे आगे िाले छात्रो ंको ििेि 

करने वदया गया। वसफज  उसे ही परीक्षा से िंवित कर वदया गया। छात्रा ने काफी वमन्नत की लेवकन उसे सेंटर 

के अंदर ििेि नही ंकरने वदया गया।  

पीवडता ने परीक्षा कें द्र से ही वजला विक्षा पदावधीककारी के मोबाइल नंबर पर कॉल वकया लेवकन वजला विक्षा 

पदावधीककारी ने कुछ िी सुनने से साफ इनकार कर वदया। पीवडत छात्रा ने मामले में मानिावधीककार अवधीकिक्ता 

एस.के.झा के माध्यम से वजला विक्षा पदावधीककारी ि वनतीश्वर महाविद्यालय के कें द्राधीकीक्षक के खिलाफ राष्ट्र ीय 

ि राज्य मानिावधीककार आयोग में पररिाद दायर वकया है।  

मानिावधीककार अवधीकिक्ता एस.के.झा ने बताया वक यह मामला मानिावधीककार उलं्लघन के अवत गंिीर कोवट 

का मामला है। वजला विक्षा पदावधीककारी के द्वारा पररखथथवत से अिगत होने के बािजूद कोई पहल नही ंकरने 

के कारण एक छात्रा का एक साल का महत्वपूणज समय बबाजद हो गया, जो कही से िी उवित नही ंहै। पीवडत 

छात्रा को न्याय वदलाने के वलए मानिावधीककार आयोग में पररिाद दजज कराया गया है। 
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परीक्षा से वंचित छात्रा पहुँिी मानवाचिकार आयोग 

मुजफ्फरपुर में एक छात्रा रत्न प्रिया को इंटर परीक्षा में समय पर पहंचने के बावजूद परीक्षा से वंप्रचत कर 

प्रदया गया। नीतीश्वर महाप्रवद्यालय के परीक्षा कें द्र पर मुख्य द्वार बंद कर प्रदया गया था। छात्रा ने... 

https://www.livehindustan.com/bihar/muzaffarpur/story-student-denied-exam-entry-in-

bihar-human-rights-violation-201738411795414.amp.html 

मुजफ्फरपुर, िमुख संवाददाता। प्रबहार प्रवद्यालय परीक्षा सप्रमप्रत की ओर से आयोप्रजत इंटर परीक्षा में पहले 

प्रदन शप्रनवार को प्रजले की एक छात्रा को परीक्षा से वंप्रचत कर प्रदया गया। मामला प्रजले के नीतीश्वर 

महाप्रवद्यालय परीक्षा कें द्र का है, जहां समय से पहले ही मुख्य द्वार को बंद कर प्रदया गया। 

पीप्रित छात्रा रत्न प्रिया ने बताया प्रक वह समय पर पहंच गई थी। परीक्षा कें द्र पर पहंचते ही देखा प्रक मुख्य 

द्वार बंद प्रकया जा रहा था, जबप्रक पांच प्रमनट का समय बचा हआ था। उपस्थथत पुप्रलसकप्रमियो ंतथा 

केन्द्राधीक्षक ने उसे अंदर िवेश करने से रोक प्रदया, जबप्रक उससे आगे वाले प्रवद्याप्रथियो ंको िवेश दे प्रदया 

गया। प्रसर्ि  उसे परीक्षा से वंप्रचत कर प्रदया गया। उसने कार्ी प्रमन्नत की, लेप्रकन प्रकसीन ने एक न सुनी। 

पीप्रिता के द्वारा परीक्षा कें द्र से ही प्रजला प्रशक्षा पदाप्रधकारी के मोबाइल नंबर पर कॉल प्रकया गया, लेप्रकन 

उन्ोनें कुछ भी सुनने से इंकार कर प्रदया। पीप्रित छात्रा ने मानवाप्रधकार अप्रधवक्ता एस.के.झा के माध्यम से 

प्रजला प्रशक्षा पदाप्रधकारी व नीतीश्वर महाप्रवद्यालय के कें द्राधीक्षक के प्रवरुद्ध राष्ट्र ीय व राज्य मानवाप्रधकार 

आयोग में पररवाद दायर प्रकया है। अप्रधवक्ता झा ने बताया प्रक यह मानवाप्रधकार उलं्लघन के अप्रत गंभीर 

कोप्रट का मामला है। पररस्थथप्रत से अवगत होने के बावजूद प्रजला प्रशक्षा पदाप्रधकारी द्वारा कोई पहल नही ं

करने के कारण एक छात्रा का एक वर्ि का महत्वपूणि समय बबािद हो गया, जो कही ंसे भी उप्रचत नही ंहै। 
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पहले दिन पेपर िेने से वंदित हुई लड़की तो पहंुिी मानवादिकार आयोग, लगाया 1 साल बबााि करने 

का आरोप - MUZAFFARPUR HUMAN RIGHTS COMMISSION 

बिहार िोर्ड द्वारा आयोबित इंटर परीक्षा के पहले बिन पेपर िेने से वंबित रहने वाली छात्रा ने मानवाबिकार 

आयोग से गुहार लगाई है- 

https://www.etvbharat.com/hi/!state/girl-was-denied-paper-on-first-day-and-she-

approached-the-human-rights-commission-in-muzaffarpur-against-bihar-board-bihar-

news-brs25020107024 

By ETV Bharat Bihar Team |  Published : Feb 1, 2025, 8:47 PM IST 

3 Min Read 

मुिफ्फरपुर: बिहार बवद्यालय परीक्षा सबमबत की ओर से आयोबित इंटर परीक्षा 2025 में बिले की एक छात्रा 

को परीक्षा से वंबित कर बिया गया. यह घटना बिले के बनतीश्वर महाबवद्यालय परीक्षा कें द्र की है, िहां परीक्षा 

से कुछ समय पहले ही मुख्य द्वार को िंि कर बिया गया था. पीब़ित छात्रा रत्न बिया का कहना है बक वह 

समय पर कें द्र पर पहुिी थी, लेबकन मुख्य द्वार िंि होने के कारण उसे परीक्षा में िैठने का मौका नही ंबमला. 

परीक्षा कें द्र के अबिकाररयो ंद्वारा भेिभाव : रत्न बिया ने िताया बक िि वह परीक्षा कें द्र पर पहंुिी, तो िेखा 

बक मुख्य द्वार िंि बकया िा रहा था, ििबक घ़िी में पांि बमनट का समय ििा हुआ था. उपस्थथत 

पुबलसकबमडयो ंऔर कें द्रािीक्षक ने उसे अंिर िवेश करने से रोक बिया, ििबक अन्य छात्र-छात्राओ ंको िवेश 

की अनुमबत िी गई. उन्ोनें काफी ियास बकया, लेबकन उसकी िात नही ंसुनी गई. इसके िाि, छात्रा ने 

बिला बशक्षा पिाबिकारी से फोन पर संपकड  करने की कोबशश की, लेबकन उन्ें कोई मिि नही ंबमली. 

मानवाबिकार अबिवक्ता ने िायर बकया पररवाि : इस मामले में पीब़ित छात्रा ने मानवाबिकार अबिवक्ता 

एस.के. झा के माध्यम से राष्ट्र ीय और राज्य मानवाबिकार आयोग में पररवाि िायर बकया है. अबिवक्ता ने 

इसे गंभीर मानवाबिकार उलं्लघन मानते हुए कहा बक इस घटना के कारण छात्रा का एक साल ििाडि हो 

गया, िो पूरी तरह से अनुबित है. उन्ोनें मामले में िल्द न्याय की उम्मीि िताई और आयोग से न्याय बिलाने 

की अपील की. 

िेर से आने वाले परीक्षाबथडयो ंको No Entry : गौरतलि है बक परीक्षाकें द्र में िेर से आने वाले परीक्षाबथडयो ंको 

रोक बिया गया था. गोपालगंि, गया समेत कई बिलो ंसे इस तरह की खिरें  आईं. परीक्षाथी गेट पर बसर 

पटकते रहे लेबकन उन्ें भीतर िाने की परमीशन नही ंिी गई. अबभभावक भी उग्र हो गए लेबकन बकसी भी 

सूरत में परीक्षाबथडयो ंको एंटर ी नही ंिी गई. कुछ सेंटर पर परीक्षाबथडयो ंने सीढी लगाकर घुसने की कोबशश की. 

कुछ सफल भी हो गए लेबकन कें द्रािीक्षक द्वारा सभी को िाहर कर बिया गया. 

शबनवार से शुरू हुई है परीक्षा : िता िें  बक बिहार में आि इंटरमीबर्एट की परीक्षा थी. इंटरमीबर्एट परीक्षा 

में इस िार ििेश के 1677 परीक्षा कें द्रो ंपर 12.92 लाख परीक्षाथी शाबमल हो रहे हैं. परीक्षा कें द्र में समय 

से पहले पहंुिने पर ही पेपर िेने की अनुमबत िी िाएगी. लेबकन बिस तरह से 2-2 बमनट के बलए परीक्षाबथिों 

को पेपर िेने से रोका िा रहा है उसको लेकर थो़िा अबभभावको ंमें भी रोष है. 
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